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y LOK_SAFEA
CORRI GZNDA

to
The Fourth Report of the Committee on Government
Assurances ( seventh Lok Sabna)

FTage No. Correction
2 (1) Fara 6, line 12: for 'ony' read 'only'
(i1) Fara 6, line 15: for 'state' regad 'stale'
9 Col.3, line 13: for 'virect' regd 'wvistrict'
13 (i) Col.2, lines .5-6; for %. . Chandrashekara

Murthy' read 'shri F.V.handrashekara hurthy
(11) Col.3, line 29: for ' 190' read ' B80!
(iii) Col.4, line 6: for 'request' read 'requisite'
(iv) Col.4, line 9: gfter 'down' jingert 'on'
(v) Col.4, line 10: for 'or' read 'of!
(vi) Col.9, line 6: for 'requisite' regd 'request’
(vii) Col.5, line 8s for ' 14+-2-81' read ' 1~ 12-81

14 Col.2, line 1: for '409' read '4209°

15 (1) Col.3, line 1: after 'of' ingert 'paper
(1i) Col.3, line 10: for '1833' read ' 1883
(1ii) Col.4, line 1: for (a) read (b)

(1) Col.3, 1line 14: after 'ecuity' read 'equity'
(11) ©01.5, line 6: for '35' read 'SS'

18 (i) 0ol.3, line 10: for 'qe' raad 'quo'
(11) Col.5: for 'existing lines 1 to 4 read 'Last
request received from DA on 23-12-81 for
extension of time upto 5-2-82!

-
oo

27 Col. 3, 1line 13: for 'lcences' read 'licences'

29 Col.3, line 18: after 'the' ingert 'Union
Territory of Andaman and!'

31 (1) Ool.3, line 22; for 'menbers' read 'menbers'

(ii) ©Col.3, line 31: for 'llouse-wises'
read 'House-wives'

(1ii) Col.3, 1line 32: for 'ooused' regd 'caused'

33 Col.3, line 27: delete 'Ministry of Commerce'
¥ Col.2, lines 8-9: for 'shri Ragmnath Sonkar

Shastri' read 'shri fajnath Sonkar Shastri'!
37 Col.%, 1line 8: for 'subha' rgad 'Sabha'

B (i) ©ol.3, line 11: for 'these is' read 'thesis'
(11) O©Col.W: for 'existing lines 1-4' read 'The
infomation is being cllected and will be
laid on the Table of the Sabha in due oourse'
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INTRODUCTION

I, the Chairman of the Committee on Government Assurances as
authorised by the Committee do present on their behalf this Fourth
Report of the Committee on Government Assurances.

2. The Fourth Report was finalised by the last Committee
(1981-82).

Sittings of the Committee (1981-82)

3. That Committee held four sittings on 11 and 28 January, 12

February and 26 May, 1982.

4. At their sittings held on 11 and 28 January and 12 February,
1982, the Committee reviewed the assurances pertaining to Fourth
and Fifth Sessions of Seventh Lok Sabha.

5. At their sitting held on 26 May, 1982, the Committee considered
the draft Fourth Report and taking note of the fact that the term of
the Committee will expire before the commencement of the mext
session of Lok Sabha, decided that the Report might be placed before
the next Committee, when constituted.

6. The Minutes of the aforesaid sittings of the Committee form
part of this Report.
" Sittings of the Committee (1982-83)

7. The Committee (1982-83) was constituted on 15 June, 1982.

8. The Committee held one sitting on 3 July, 1982 and at that
sitting considered the draft Fourth Report and adopted the same.

9. The Minutes of the aforesaid sitting of theg Committee also
form part of this Report.

10. The conclusions or observations of the Committee are contained
in the suceeeding chapters and in the Minutes appended to this

Report.

New DEvmr; JAGANNATH RAO,
July 3, 1982. Chairman,

Asadha 12, 1904 (Saka) ~ Committee on Government Assurances.

(iv)



REPORT o

1. REVIEW OF ASSURANCES OF FOURTH AND FIFTH
SESSIONS OF SEVENTH LOK SABHA

During the Fourth and Fifth Sessions of the Seventh Lok Sabhas,
333 and 792 assurances were culled out from Debates (Parts I & II)
respectively, to be implemented by the Government. QOut of these
307 assurances pertaining to Fourth Session and 714 assurances per-
taining to Fifth Session have, since been implemented leaving a
balance of 26 and 78 assurances to be implemented. These figures take
into account the latest statements of implemented assurances, laid on
the Table of Lok Sabha by the Minister of Parliamentary Affairs on
30 April, 1982.

2. At their sitting held on 11 January, 1982, the Committee review-
ed 25 pending assurances pertaining to Fourth Session of Seventh
Lok Sabha and at the sittings held on 28 January and 12 February,
1982, the Committee reviewed 43 pending assurances pertaining fo
Fifth Session of Seventh Lok Sabha (details are given in Annexures
to Minutes of the sittings held on 11 January and 28 January, 1982)

3. The observations or recommendations of the Committee in
respect of each case have been given under the relevant item of the
Minutes of the sittings held on 11, 28 January and 12 February, 1852.
Considering the various ressons advanced by the Government, the
Committee agree to grant extension of time in cases upto the period
mentioned under relevant items in the Minutes. The Committee trust
that the Ministries/Departments concerned would ensure implemen-
tation of those assurances by the extended dates approved by the
Committee.

4. While reviewing the pending assurances the Committes noted
that in 6 cases, Ministries concerned had not sought the requisite
extension for implementation of the assurances when the matter cameo
up before the Committec. The Committee fail to understand why the
Ministries concerned lost sight of the well-established procedure of
applying for extension of time indicating the ressons therefore in
theso cases. The Committee camnot agree that the Ministries eon-
cerned were not aware of the procedure that they have to seek exten-
sion of time where they cannot implement an assurance within a
period of three months from the date on which the assuraace is given
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or that further extension has to be sought indicating the reasons there-
for where the assurance cannot be jmplemented within the extended
period granted by the Committee for ;implunentation of the assurance.
The Committee cannot but conclude that Ministries concerned have
not been vigilant and have just mot bothered to keep a proper track

of the implementation of the assurances.

5. The Committee also noted that in some cases the extension
sought was just on the ground that the information from some of
_ the States was yet to be received. The Committee ng doubt appreciate
' the difficulty which the Ministries have to face when the information,

which has to be received from the concerned State Governments, is
not forthcoming. Even in these cases the Committee would like to
stress that where communications sent to the State Government at
Jower levels do not yield positive results, the Ministry concerned
should not hesitate to take up the matter at a higher level. In
deserving cases the Minister should take up the matter at the level
of the Chief Minister or the Minister concerned of the State so that
minimum time was taken in implementation of the assurance.

8. In this context, the Committee would also like to stress one
more point. The Committee have noted that in many cases, although
information is received from a large number of States and it is await-
ed only from one or two States, the Ministries do not take action to
lay on the Table the information which is already available. In such
cases the Committee has been stressing and recommending that the
available information should be laid on the Table in partial imple-
mentation of the assurance and steps taken to expedite collection of
the remaining information and laying it before the House in full
implementation of the assurance. The Committee would like this
procédure to be followed scrupulously by all the Ministries suo moto
because the available information not ony gives some satisfaction to
the Member in reply to whose question or remarks the assurance
had been given but also lessens the chances of the information
becoming state and losing all its importance by the time it is laid on
the Table very late simply because one or two State Governments
are not able to furnish the information in time.

7. The Committee take a serious view on the cases where Minis-
tﬁeg ‘concerned do not seek even single extension of time after the
assurance was given in spite of the fact that a period much more
than the prescnbodpenod of three months has lapsed. When such
cases ‘come to the notice of the Committee, the Committee cannot
but express their displeasure at the utter disregard of the settled
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procedure on the part of the concerned Ministries. In some cases,
at the ‘instance of the Committes, the Chairman of the Committee
has been calling the concerned officers of the Ministries to know
the reasons for delay in implementation of the assurances, to find
out the stage at which the implementation of the assurance rests
and the reasons for not seeking extension of time for implementation
of assurance by the Ministry. The outcome of such meetings held
in the last one year has revealed that in many cases there was a
lapse on the part of the concerned Ministry in either losing sight of
the assurance or in not properly pursuing the implementation of
the assurance. In one of their earlier reports, the Committee had
impressed upon all the Ministries concerned to set up cells in the
Ministries for keeping a note of the assurances given, watching their
progress and ensuring the implementation of the assurance within
the minimum possible time. It should be the responsibility of the
officers running this cell to ensure that the assurance is implemented
within the prescribed time and extension of time is sought only in
extreme cases where in spite of the best efforts it is not possible to
implement the assurance in time. In such cases the extension should
be sought by the Ministry well before the date on which the period
of three months from the date the assurance was given or the period
upto which extension has been sought earlier expires. The Com-
mittee feel that unless responsibility is fixed on a particular cell or
the officers manning it, the chances of Ministries failing to imple-
ment the assurances in time or failing to seek ¢xtension of time in
time cannot be altogether ruled out.

II. POSITION OF PENDING ASSURANCES PERTAINING TO
FIFTH, SIXTH AND SEVENTH LOK SABHA

8. Subsequent to the reviewing of the pending assurances by the
Committee, assurances at Sl. Nos. 3, 6, 15, 19, 21 and 25 of Annexure
T to Minutes, dated 11 January, 1982 and Sl. Nos. 3, 6, 7, 8, 9, 11,
15, 16, 17, 18, 19, 21, 23, 24, 25, 26, 28, 30, 33, 36, 37, 39 and 40 of
Annexure II to Minutes, dated 28 January and 12 February, 1982 have
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been implemented as the Minister of Parliamentary Affairs laid
statements on the Table of Lok Sabha on 1 March, 1982, 5 April, 1982
and 30 April, 1982 in implementation of these assurances in full.

9. A statement showing the position of assurances pertaining to
Fifth, Sixth and Seventh Lok Sabha pending implementation by the
Government as on 1 May,’ 1982 is given at Appendix. The Cowm-
mittee would like the Ministries/Departments concerned to make a
critical analysis of those assurances so as to implement them within
.the shortest possible time,

New DELHI; JAGANNATHRAO,
July 3, 1982, Chairman,
Asadha 12, 1904 (Saka) Committee on Government Assurances.




MINUTES '

NINTH SITTING
(1981-82)

The Committee met on Monday, the 11 January, 1982 from 11.30
to 12.15 hours.

PRESENT
Shri Jagannath Reo—Chairman

Mzvams © oA

2. Shri Lakshman Mallick R
3. Shri Somjibhai Damor

4. Shri Sunder Singh

5. Shri Krishan Datt Sultanpurij

6. Shri Tapeshwar Singh

SECRETARIAT
Shri N. N, Mehra—Chief Examiner of Questions.

2. The Committee took up for consideration Memorandum No. 20
(Details given in Annexure-I). Observations/recommendations
made by the Committee Seriatim on the 25 pending assurances are
as under:— .. -

Memorandum No. 20.—Review of assurances pertaining to
Fourth Session of Seventh Lok Sabha 1980. Sl. Nos, |, 2,4, 5, 8,9, 11;
13 and 20 :—The Committee noted that the Ministries had sought -
extension of time in all these cases either up to the end of February
or upto the middle of March, 1982 on the ground that informatien
was still awaited from some of the State Governments.

The Committee desired in all these cases that the Ministry
concerned should lay the available information during the next
session in part implementation of the assurance and efforts should
:iex;iladetoimplemmtthamﬁningpartofﬁmuimnneeupadi-

ously.
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Sl. No. 3—The Committee noted that Ministry had sought cx-
tension upto 26-3-82 for implementing the remaining part of the
assurance on the ground that on.the remaining 18 demands which
were still under the consideration of various Ministries/Departments
of the Government of India and of local administration, the infor-
mation so far collected required‘ further clarification and scrutiny.
While agreeing to grant the extension, the Committee desired that
efforts might be made to implement the assurance by the end of the
next session of the Lok Sabha.

Sl. Nos. 6, 7, 14, 24 and 25.—The Committee noted that Ministries
concerned have sought extension of time upto middle of March,
1982 in the case of Serial Nos. 6, 7, 14, and 25 and upto 27-2-82 in the
case of Serial No. 24 on the ground that the information from the
State Governments/agencies concerned was yet to be received and
finalised. -

The Committee agreed in all these cases to give extension sought
by the Ministries and hoped that Government would do their best
to implement the assurances by the end of the next session. In case
of item No. 6 the Committee desired that if any information was
available with the Government, it should be laid on the Table in
part implementation.

S1. No. 10.—The Committee noted that the Ministry had sought
extension of time upto 10-9-81 on the ground that the information
from Andhra Pradesh and Bihar was awaited and thereafter the
Ministry have not bothered to seek any further extension,

The Committee took serious view on such a lapse on the part of
the Ministry and desired that the Ministry might be asked to state
the reasons for not seeking further extension, The Committee farther
desired that the assurance might be implemented in part by laying
‘on the Table the available information.

- Sl. No. 12.—The Committee noted that Minjistry had sought ex-
tension of time upto 17-1-82 on the ground that information from
J & K and West Bengal was awaited.

) The Committee desired that the available infermation might be
-laid in part implementation of the assurance and efforts made to
-implement the assurance in full during the next session.

St _No. 15.—The Committee noted that Ministry had sought
extension upto 6-11-81 on the ground that work relating to com-
pilation of figures was in progress and it could not be finalised since
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figures collected had tp be tallied. Thereafter no further request
for extension had been sought. The Committee took serious note of
it and desired that the Ministry might be asked to state the res-
sons for such a lapse and to state the present position regarding
implementation of the assurance.

Sl. No. 16.—The Committee noted that the Ministry had sought
extension upto 18-2-1982 for implementing the assurance: on the
ground that the information had not been received from the Gov-
ernment of Bihar in spite of the fact that the Union Minister ot
State for Irrigation had also written to the Minister of Irrigation,
Bihar for furnishing the requisite information, While agreeing to
grant the extension the Committee hoped that all efforts would be
made to implement the assurance by the end of the ensuing session.

Sl No. 17.—The Committee noted thai Ministry had earlier
sought extension upto 31-8-81 on the ground that information from
three State Governments/Union Territory administration was awai-
ted. Thereafter the Government have partly implemented the
assurance on 14-9-81. The Committee after going through the part
implementation Report found that except Madhya Pradesh, infor-
mation about all other States had been given but the Ministry had
not sought any further extension thereafter.

The Committee desired that the Ministry might be asked to
state the reasons for not seeking further extension and also %o state
the present position regarding implementation of remaining part of
the assurance.

SI1. No. 18—The Committee noted that Ministry had sought ex-
tension upto 8-12-81 on the ground that the information received
was voluminous one and required proper checking. Thereafter no
extension had been sought. The Committee desired that the Minis-
try might be asked to state the reasons for not seeking further ex-
tension and also desired that the assurance might be implemented
by the end of the next session.

Sl. No. 19.—The Committee noted that the assurance had been
earlier considered by them on the request made by the Ministry
for dropping the assurance at their sitting held on 6 July, 1881
when the Committee decided that till the position was clarified in
the House the assurance might not be dropped.

The Committee desired that the Ministry might be asked to
state the action taken on Committee's recommendation made ear-
lier.
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Sl No. 21.—The Committee noted that the assurance was partly
implemented on 23-11-81 and further extension up to 16-3-82 had
been sought by Ministry on the ground that information about
chemical companies had been sent to the Reserve Bank of India
for verification.

While agreeing to grant the extension sought by the Ministry,
the Committee desired that efforts should be made to implement
the assurance by the end of the pext session.

Sl. No. 22—The Committee noted that no request for the exten-
sion of time had been received from the Ministry nor had they im-
plemented the assurance which was to be implemented within
three months of the date of reply.

The Committee desired that the Ministry might be asked to fur-
nish a note stating the reasons for not seeking any extension.

Sl. No. 23.—The Committee noted that the Ministry sought the
extension of time upto 5-2-82 on the ground that information had
not been received from the Director General, Mines Safety and Delhi
Administration. While considering the reasons advanced by the
Ministry, the Committee noted that information could be easily
collected by the Ministry from Delhi Administration. The Com-
mittee desired that the officials of the Ministry might be called for
oral evidence,

The Committee then adjourned.
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also opened fire in many places; if so,

whether these firings were  from the
© State Poljce, BSF ctc. and whether Army
the details thereof.
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Minlstry of Industry

a) what was the number of factories in India  (a)

as on 1st April, 1980;

A.

15 l:é‘;g’%hnlﬂo. ’:gg’ (i
Neclalchithadasan
H

Ministry of Irrigation

(b) the strength of the labour force in the Industry
these two  projects ?

in the years 1976-77 to 1979-80;
(d) the total gross and net profit of the Industry.

(c) the wage bills paid in each of the above years;
(d) whatare the Schedule and other details far

and
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(c) if 0, the detsils and Government’s action thereto.

Miaisiry of Tourism and Civil Aviation

-
o«

Last request received
from DPA on 10-12-81
for extension of time
upto 27-2-82

being obtained and

si:bg:ced an the Table of
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Singh Shakya

paid to their families.

1-82 for extension
of time upto 18-3-82

4-

call cdfmn:l

in will be placed on the Table
of the Sabha.

this regard; and

(b) the number of flights made by cach Union

Government and the details if avail

places outside Bihar to

which these flights were made.

planes and helicopters of Bihar as

Minister by
names of the

also the



MINUTES

TENTH SITTING
(1981-82)

The Committee met on Thursday, the 28 January, 1982 from
11.30 to 12.30 hours, PRI

PrESENT
Shri Jagannath Rao—Chairman
MouezRs ‘e

2. Shrimati Usha Prakash Choudhari

3. Shri Kamaluddin Ahmed

4. Shri Jagpal Singh

5. Shri Lakshman Mallick ..

6. Shri Somjibhai Damor .
7. Shrimati B. Radhabai Ananda Rao

8. Shri Sunder Singh

9. Shri Krishan Datt Sultanpuri

10. Shri Tapeshwar Singh

11. Shri Ram Swarup Ram

SECRETARIAT
Shri N. N. Mehra—Chief Examiner of Questions.

2. The Committee took up for consideration Memorandum No.
21, item Nos. 1 to 22 (details given in Annexure IT). Observations/
recommendations made by the Committee seriatim on 22 pending
assurances are as under: —

Memorandum No, 21.—Review of assurauces pertaining to Fifth
Session of Seventh Lok Sabha, 1981.

Sl. Nos, 1, 10 and 18.—The Committee noted that the Ministries
had sought extension of time upto the end of November, 1981 (in
cases of Sl. Nos. 1 and 10) on the ground that the information “~nm

19 ,
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some of the State Governments was still awaited and in case of
SL. No. 18 upto the end of December, 1981 on the ground that the
collection of information from the subordinate units under their
Department would take some more time. No further extension
was sought by them thereafter. The Committee felt that the
Ministries/Departments of the Government of India were not
complying with their recommendations made repeatedly for seek-
ing.of extensions in time.

The Committee desired in all these cases that whatever infor-
mation was available with the Ministries might be laid in part
implementation and efforts made to collect and lay on the Table
the remaining information .expeditiously. The Committee also
desired that the Ministries concerned should inform the Committee
about the reasons for not seeking in time extensions for imple-
mentation of the respective assurances beyond the dates upto
which extensions had been grinted, which had already expired.

Sl Nos, 2, 3, 4, 5, 6, 20 and 21.—The Committee noted that the
Ministries concerned had sought extentions upto February in case of
SL Nos. 3, 5 and 6 and upto the end of March and April, 1982 in
"cases of Sl. Nos. 4 and 2 respectively on the grounds that the infor-
mation required was still awaited from the State Government.
The Committee further noted that in cases of Sl. Nos. 20 and 21
also the Ministries had sought extension upto first week of Feb-
ruary, 1982 on the ground that information from concérned Gov-
ernment was awaited.

The Committee, after considering the reasons advanced by the
Ministries agreed to grant extension in all the cases and hoped
that the assurances will be implemented within the extended
periods.

Sl. Nos. 7, 8, 4, 15'and32.—The Committee noted in cases of
SL Nos. 7 and § that the Ministry had sought the extension of time
upto the end of January and 1 March, 1982 respectively on the
ground that the information sought had been referred to the
Ministry of Home Affairs and their response was awaited.

The Committee further noted that extehsion upto the first
week of March, 1982 in cases of Sl Nos. 14 and 22 and upto the first
week of March; 1082 in case of SL No. 15 had been sought by the
Ministers concerned on the ground that the information from the
State Governments was still awaited.

The Committee while agreeing to grant extensions in all these
cases desired that the Ministries concerned should lay the available
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information in part implementation of the assurantes and efforts be
made to implement the remsining part of sssurarces expeditiolisly.

Sl. Nos, 9, 17 and 19.—The Committee noted that the Ministry
had sought extemsion of time upto 6-10-1981 in case of Sl. No. 8
on the ground that information from Andiman and Nicobar Islands
was awaited. Further, in cases of Sl. Nos. 17 and 19 the Committee
noted that extensions upto end of January, 1982 and 4 December,
1981, respectively, had been sought by the Ministries concerned on
the ground thet information from concerned Ministries/Depart-
ments and units was still awdited.

Considering the reasons advanced by the Ministries, the Com-
mittee desfred that the assurantegs might be implemented during
the next session of Lok Sabha. The Committee further desired that
the Ministries concerned should state the reasons for not seeking
further extensions for implementation of the assurances beyond
the dates upto which extensions had been granted, which had al-
ready expired.

Sl. No. 11.—The Committee noted that extension upto 20-2-1982
was sought by the Ministry on the ground that information t‘rom
the State Government/Union Territory Administration was awaited.

While agreeing to grant extension sought for the Committee
desired that the available information might be laid on the Table
in part implementation of the assurance in the ensuing session and
efforts made to implement the remaining assurance expeditiously.

SL. No. 12—The Committee noted that the Ministry had not
sought any extension for implementation of the assurance which
was given on 27 February, 1981 but had partly implemented the
assurance through statement laid on the Table on 24-8-81. After
examining the ‘part-implementation report the Committee found
that information about States except Assam, Karnataka and Madhya

Pradesh had been given therein.

i desired that the Ministry might be asked to state
theTrzzsg:? :sn :)eewhy they had not sought any ext;nsion of time for
implementation of the remaining assurance in this case and when
this information was to be laid on the Table now.

Sl. Nos. 13 and 16—The Committee noted that Mimsugr hh,:f‘.ii
made no request for extension of time in case of Sl No. 13 ut
through statement laid on

partl implemented the assurance
24—8-{981?m¥1n case of Sl. No. 18 the Committee noted that extension
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upto 20-12-1981 was sought by the Ministry on the ground that
implementation report could not be finalised so far and thereafter
no request for extension had been made by the Ministry.

The Committee desired that the Ministries concerned might be
asked to state the reasons for not seeking further extension of time
for implementation of the assurances and what was the present
position of implementation of these assurances.

The Committee were, thereafter, apprised of the important
points emerging from their on-the-spot study tour to Andaman
and Nicobar Islands and Calcutta during January, 1982,

The Committee then adjourned to meet again on 12 February,
1982,



MINUTES

ELEVENTH SITTING
(1961-82)

The Committee met on Friday, the 12 February, 1988 from 11.30
to 12.30 hours.

Pruswnr
Shri Jagannath Rao—Chairman

MeMBERS

2. Shrimati Usha Prakash Choudhari
3. Shri Kamaluddin Ahmed

4. Shri Somjibhai Damor

5. Shrimati B. Radhabai Ananda Rao
6. Shri Sunder Singh

7. Shri Krishan Datt Sultanpuri

8. Shri Ram Swarup Ram

SECRETARIAT
Shri N. N. Mehra—Chief Examiner of Questions.

Shri T. R. Ghai—Senior Examiner of Questions.

2. The Committee took 'up for further consideration Memorandum
No. 21, item Nos. 23 to 42 (details given in Annexure IT). Observa-
tions/recommendations made by the Committee seriatim on 20
pending assurances are as under: —

Sl. No. 23.—The Committee noted that the Ministry of External
Affairs had partly implemented the assurance through statement
laid on the Table on 14 September, 1981. After examining the part-
implementation report, the Committee found that the information
about 1980 hhd been given therein. As regards information about
1981, the Ministry had sought extension of time upto 19 March, 1982.
After examining the reasons advanced by the Ministry, the Com-

23
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mittee agreed to grant extension of time upto 19-3-1982 sought for
by the Ministry for full implementation of the assurance.

- Sl. Nos. 24, 30, 39 and 40.—The Committee noted that the Minis-
tries concerned had sought extension of time upto last week/end of
December, 1981 (in case of S]. Nos.'24 and 30), upto 14-12-1982 in
case of Sl. No. 39 and upto 20-1-1982 in case of Sl. No. 40 on the
ground that relevant information was still awaited. Considering
the reasons advanced by the Ministries, the Committee desired that
the assurances might be implemented during the next session of
Lok Sabha. The Committee further desired that the Ministries con-
cerned should state the reasons for not seeking further extensions for
implementation of the assurances beyond the dates upto which
extensions had been granted, which had already expired.

Sl. Nos. 25, 27, 28 and 36.—The Committee noted that in these
cases, the Ministries had sought extension of time for implementing
the assurances upto 16 October, 1981, 9 August, 1981, 6 January, 1982
and 24 December, 1981, respectively. No request for further exten-
sion had, however, been sought by the Ministries. The Committee,
desired that the representatives of the Ministries concerned might be
called to see the Chairman for explaining their difficulties and state

the reasons for not seeking extensions after expiry of the period indi-
cated in their last requests.

Sl. Nos. 29, 31 and 32—The Committee noted that in these cases,
the assurances had to be implemented within three months of the
date of assurance given in reply to questions i.e. by 5 July, 1981, 20
July, 1981 and 3 August, 1981, respectively. As more than six
months had passed even after the target dates, the Committee desir-
ed that the concerned representatives of the Ministry of Education
might be called to see the Chairman and state the reasons for not
seeking extension of time for implementation of the assurances and .
what was the present position in regard to each of them,

Sl. Nos. 26, 37 and 41.—The Committee noted that in these cases,
the Ministries had sought extension of time for implementation of
the assurances upto 23-1-1982, 31-1-1982 and 31-12-1981, respectively
on the ground that more time was required for collection of the
information. No further extension was sought by them thereafter.
The Committee desired that whatever information was available
with the Ministries might be laid in part-implementation and efforts
made to collect and lay on the Table the remaining information ex-
peditiously. The Committee also desired that the Ministries con-
cerned should inform the Committee about the reasons for not seek-
ing in time extensions for implementation of the respective assu-
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rances beyond the dates upto which extensions had been granted,
which had already expired.

Sl. Nos, 33, 34, 35, 38 and 42—The Committee noted that in these
cases the concerned Ministry of Energy had sought extengion of time
upto 28 February, 1982 in case of Sl. Nos. 33, 34, 35 and 42 while in
case of Sl. No. 38 extension had been sought upto end of March, 1982
on the ground that some information from conoerned State depart-
ments and units was still awaited. Considering the reasons advanced
by the Ministry the Committee desired that whatever information
wag available with them might be laid on the Table during the
ensuing session in part implementation of the assurances and efforts
made to implement these assurances in full by the end of the en-
suing session. !

The Committee then adjourned.



ANNEXURE=-II
(Vide para 2 of Mimutes datcd 28 January, 1982, and para 2 of Minutes dated 12 February 1982)

Pending assurances pertaining to Fifth Scesion, 1981 of Seventh Lok Sabha as on 21-1-1g82
SIL  Date and Reference

Text of the Question/Debate Assurance . Ramarks
No.
1 2 3 4 5
Fifth Session-198x
~
(Ministy of Agriewiure)
1 USQR\o %15 dt, 28-2-1981by

(a) the totalestimated loss oflife and propertyinvol-  (a) to (c): Information is being Last reinxen. received
th. Shn Bhogendrn ved in peasants agitations in different collected and will te laidon ftcm DPA con T R
Jha, Shri R.L.Bhat States during 1980-81 so far; the table of the Sabha. for extersion of time

(b) the precise demands of the peasants of differcnt up to23-11-81.
States as communicated to Government; and

(c) the decisions and steps taken by Goverrment
to meet the same.

2 USQ Nb.8775 dt.27-4-1981 by (a) the total quantity of wheacissued by the food Last request received frem
P. Namgyal: Corporation of India for milling to various flour = Ministry of Agriculture

mille in Srinagar alongwith the names of flour on s1-1-82 for extension

mills during the years 1978-79, 1979-80 and 19Bo-81.

ortime up to 26-4-82.
(b) the total amount of freight subsidy paid by the  (b) to (d): Ne: informaticn
Food Corporation of India toeach flour milland is being collected. A statement
the a.mount of share paid by the State Government.

will be laid on the Table of

the Sabba as soon as possible.
(c) whether itis a fact that lakbs of rupees have frau-

dulantly been paid by the Food Corporation of
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month wise figures of the supply madeso far

since June, 1980.

the number of Cooperative Socictics and
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dated 20-2-81 a) whether it is a fact that sugar, wheat, rice, vege-
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on 2¢4-8-8
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time has been
from DPA,

im* 284

and will be laid
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) In

ing
on the Table of the House.

avai .
State-wise number of the cases of hoarding of (a) and
which came to the natice of Govern-

)ood-gniu
ment during the last two years.
(b) the number of cases dispased of so far, an

. No. 1748 dated the
0'197848by8h-iNi’lZal¢ “

" Ufi%‘tm'y, 1981
Singh;

d
them as
be dispased of.
81 by (a) the number of persons arrested during the curr- (a) to (c): i

Mool  ent year

for blackmarketing in the country State- bemdg.e

wise figures,

13 USQ. No. 3477 dated 13-3-
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time

received
for jon of

response from the State up to 1-4-82.

Sta Governments.
Gavernments is awaited.

to dependents of Ex-Servicemen read-  ccrned State

vio-
The

lates Section 5 of Tmport Trade Control Act,
Ministry of Defince

i- (c
garh or has been sold and if s, whether it vi
2 USQ. No. 5920 dt. 1-4-1 Referring to the given ‘December, 1980 The Government are pursuing Last
i 41981 by Pl 5 i nﬁ the matter with all the con-  from DPA on

C—
H

ingin Watsan H.E. School, Madhubani and

to Unstarred Question No. 4160 regarding

whether the machine is still warking in
cation aid

(0

&

. Sbri Bhogendra Jha.

HE
il
il
?gé >
i
F

(a) the forcign nationals engaged in village develop- (a) &

London in the country dusing

1979 and 1980.

projects in India during 1980-81;

s, the projects taken by the Tnstitute of Cul-

ment
and
tural

details) ; .

cal shape (agrecment-wise

what is country-wise number of protocols and
how many of them have been given the practi- (a) to (e). i ion is
(c) bow many of them bave not seen i Astri ts

technical and economic cooperation agree-
ments signed during the last three years;

®)

(a)
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i hether both will be eligible for getti
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(a) how many Ph. D. thesis, M. Phil/M-PS descrta-

rescarch scholar is attached presently; and
(f) # s0, the reasons therefor. -

Gons w.uemdedinjawahaﬂllNdnu
dated the Rﬁ:na o the given to US.Q. 6453 on
» Uﬁy}‘:;ag?gmmsﬁh the A;l'il,l';’:,mgudinguwdd’m-

(d)ifno,'hn'snmbu‘mdthcmfad;e

same;
(¢) the number of faculty members to whom mo

The asurance was t0 be
implemented
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(b) what is the yearly expenditure incurred for
this purpose. _
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mines throughout Bihar which have been de-

38 E,ngll‘::masﬂdued 14-4-81 (a) whether there are hundreds of abandoned
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up to 20-1-82¢

3
(b) whether it is fact that they are working there

for years without regularisation; and
c) if %0, regulari

i t.
a) number of new

. No. 8178 dated 21-48
o PRI e

() if 30, steps taken thereon.



t Coking Coal L

re! - (a I
ment of contract workers i
i ing in the . o
years, facts in details;

UsQ. No..gnﬁs dated 28-4-81 by (a) whether he is aware of the large

Shri AK. Roy.

g #
t

without
engag-
ia against the policy of Goverm &

a fact that those works are now be-

done machine departmen

the contract mmhlly

bstituting men by machine

(c) whether sul
unemployment

ed in that perennial job for years;
ment; and

(d) if 50, steps taken on that.




MINUTES
TWELFTH SITTING .
(1981-82)

The Committee sat on Wednesday, the 26 May, 1982 from 15.30
hours to 15.50 hours.

PRESENT
Shri Jagannath Rao—Chairman

MEMBERS

. Shri Kamaluddin Ahmed

. Shri Digvijay Sinh

. Shri Harish Kumar Gangwar

. Shri Lakshman Mallick

. Shri Somji Bhai Damor

. Shrimati B. Radhabai Ananda Rao
. Shri Sunder Singh

W ©® =N D ¢ o W

. Shri Ram Swarup Ram
10. Shri L. S. Tur ".

SECRETARIAT

Shri N. N. Mehra—Chief Examiner of Questions.

Shri J. C. Malhotra—Senior Examiner of Questions.

2. The Committee considered their draft Fourth Report. Taking
note of the fact that the term of the Committee will expire before
the commencement of the next session of Lok Sabha, the Committte

decided that the Report might be placed before the next Committee,
when constituted.
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3. The Committee were apprised that in pursuance (;f a letter
received from Shri Rashid Masood, M.P., representatives of the
Ministry of Education were called to see the: Chairman and explain
the position regarding implementation of the assurance given im
reply to Unstarred Question No, 692 dated 21-8-1981.

4, The Committee decided to hold their next sitting on 11 June,
1982 to consider the requests made by some Ministries for dropping
of certain pending assurances,

The Committee then adjourned.



MINUTES

FIRST SITTING
(1982-83)

The Committee sat on Saturday, the 3 July, 1982 from 15.30 hours
to 16.00 hours,

PRESENT
Shri Jagannath Rao—Chairman
MEMBERS

. Dr. Rajendra Kumari Bajpai
. Shri Manoranjan Bhakta

. Shri Sontosh Mohan Dev

. Shri Syed Masudal Hossain
. Shri Jaipal Singh Kashyap

. Shri Yashwantrao Mohite

. Shri M. Nageswararao

. Prof. Narain Chand Parashar
. Shri Shantubhai Patel

. Shri Nagina Rai

. Shri K. C. Sharma

. Shri B. D. Singh

W O I DU oW N

<
bt b ped e
[Z-2 - B )

SECRETARIAT
Shri N. N. Mehra—Chief Examiner of Questions.
Shri J. C. Malhotra—Senior Examiner of Questions.

2. At the outset, the Chairman welcomed the Members and in his
Inaugural Address gave a brief account of the origin, functions and
working of the Committee on Government Assurances (Annexure

).

3. The Committee then considered their Fourth Report and adopted
the same.

4. The Committee authorised the Chairman to present the Report
during the ensuing session of Parliament.

5. The Committee then adjourned.
467!



ANNEXURE III

(Vide para 2 of Minutes dated 3 July, 1982)

INAUGURAL ADDRESS BY THE CHAIRMAN, SHRI JAGANNATH

RAO, COMMITTEE ON GOVERNMENT ASSURANCES, SEVENTH

LOK SABHA (1982-83) AT THE SITTING OF THE COMMITTEE
HELD ON 3 JULY, 1982,

Friends, I have great pleasure in welcoming you all to this first
sitting of the Committee on Government Assurances,

2. 1 find that almost all the Members are new to this Committee.
I, therefore, consider it my duty to apprise you of the scope under
which we are to function,

3. Ag you are aware, Ministers, while replying to Questions in the
House or participating in Discussions on Bills, Resolutions, Motions.
etc., sometimes give assurances, undertakings or promises either to
consider a matter,-fake action or furnish information to the House
later on. In 1949, the Government, for the first time, made arrange-
ments to extract such assurances from the proceedings and to report
to the House action taken on them from time to time. There was
still no machinery of the House as such to ascertain whether all the
assurances given by the Ministers on the floor of the House had
been extracted and implemented and if so, to what extent and in how_
much time.

4. Prior to 1953, it was left entirely to an individual Member to
watch the progress of implementation of the assurances. Obviously
a Member could not be expected to keep an eye on everything that
was said or promised in the Chamber. The appointment of this
Committee has not only helped easing the problems of the MemPem.
but has also helped in expediting fulfilment of the assurances given
on the floor of the House. The Committee, over the years, has
Jgroved to be an effective instrument in the implementation of the
assurances in letter and spirit.

5. 1 may mention here that the first Committee was nominal_:ed
by the Speaker on 1 December, 1953 with six Membayrs on it. Nine
more Members were subsequently nominated to the Committee by
the Speaker on 13 May, 1954,

47
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6. The functions of the Committee, as enumerated in the Rules
are to scrutinise the assurances, promises, undertakings etc. given
by the Ministers from time to time on the floor of the House and
to report on—

(i) the extent to which such assurances, promises, underta-
kings etc. have been implemented;

(ii) where implemented, whether such implementation has
taken place within the minimum time necessary for the
purpose. .

7. The Secretagiat of the Committee has already circulated you
two publications entitled (i) Introductory Guide, and (ii) Rules for
Internal Working of the Committee, These two publications give
in nutshell the scope of functions of the Committee.

8. The expressions which constitute an assurance, as laid down
by the Committee in 1954 in its First Report, have been printed as
annexure to the Introductory Guide.

9. The Department of Parliamentajry Affairs acts as a coordinat-
ing agency between the Ministries/Departments of the Government
and the Committee to ensure prompt implementation of the assu-
rances. That Department culls out the assurances from the Debates
and sends the statements showing assurances culled out to Lok
Sabha Secretariat’ within a week of the Debates. Independent of
them, Lok Sabha’Secretariat also examines the Debates and culls
out assurances. These assurances are then tallied and in case De-
partment of Parliamentary Affairs have failed to cull out an assu-
rance, their attention is drawn to the relevant remarks constituting
the assurance. Should Department of Parliamentary Affairs raise
an issue whether the particular remarks constitute an assurance or
not, the matter is placed before the Chairman of the Committee for
decision. Where the Chairman considers it necessary, he may place
the matter before the Committee for its decision,

10. Normally a time limit of three months has been laid down
by the Committee for the implementation of the assurances. How-
ever, if Government is confronted with any genuine difficulties in
implementing any assurance within the prescribed period of three
months, in that case, they have to approach the Committee for ex-
tension of time limit by placing before them the grounds on which
the extension is sought.

11. The Minister of Parliamentary Affairs lays on the Table, from
time to time, statements showing implementation of the assurances.
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Thgse statements may be examined by the Commiftee in order to
ensure that the assurance has been implemented adequately and
within the minimum possible time.

12. T shall now briefly explain the work done by the last Com-
mittee. During 1981-82, the Committee reviewed 177 pending assu-
rances, 3 assurances pertaining to 8th Session of Sixth Lok Sabha
and 174 assurances pertaining to 1st to 5th Sessions of Seventh
Lok Sabha. The Committee also presented two Reports during its
tenure. One more Report was finalised by the Committee. However,
that could not be presented to the House due to the paucity of time.
We, as new Committee, will consider the same to-day and finalise it.

13. The Committee undertook on the spot study tour to Andaman
and Nicobar Islands and Calcutta to ascertain whether the assurance
given by the Minister of Transport and Shipping in reply to
Unstarred Question No. 4368 on 18 December, 1980 had been ade-
quately implemented and whether that had been done in the
minimum possible time, .

14, Before I conclude, may I request you all to take an active and
keen interest in the working of the Committee though I am conscious
of the fact that you may be busy in other Parliamentary work both
inside and outside the House. Our efforts must be to continue to
maintain the happy and well established tradition of working to-
gether in a spirit of mutual cooperation and understanding, rising
above party affiliations. .



APPENDIX
(Vide para 9 of the Report)

(i) Statement showing the position of assurances of Fifth Lok Sabha as on 1 May, vlngsa.

Session

No. of No. of Na. of Ministry/
assur- assur- asur- ©  Depart-
ances ances ances ment
culled imple- out-stand- concer-
out "mented/  ing ned

dropped
Sixteenth Session, 1976 202 291 1. Petro-
leum, .
mi-
g}l'i and
Fertili-
o zers

" (ii) Statement showing the position of assurances of Sixth Lok Sabha as* on 1 May, 1983.

Session

No. of
assur-
ances

culled

ouw

Nao. of
asur-
ances
imple-
mented/
dropped

No. of
assur-
ances |
out-stan-

ding

Ministry/
Depart-
ment
concer-
ned

Sc.cond Session, ‘1977

Sixth Session, 1978 .

Seventh Session, 1979'

Eighth Session. 1979

Total asurances outstanding .

407

343

975

401

Law,
Justice &
Co. Aff-
airs, Tou-
rism and
Civil
Aviation.

Finance,
Works and
Housing.

Energy,
Finance,
Law, Jus-
tice &
Campany
Affairs.

Finance,
Home
Affnirs.

50
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(iii) Statementshowing the position of assurances of Seventh Lok Sabha as on 1 May, 198a.

Seamsion No. of No. of No. of
ANUrancc:  sssurances  assurances
culled out -  outestanding

uﬂdmpped

Sccond Seasion, 1980 196 193 s

Third Session, 1980 548 536 12

Fourth Semjon, 1980 . . R 333 907 26

Fifth Sesmsjan, 1981 792 714 78

Sixth Scssion, 1981 . . . 372 274 08

Seventh Session, 1981 . . . . 417 232 183

) 402

Total outstanding assurances . .

(iv) Ministry-wise details of outstanding assurances of Seventh Lok Sabha.

Sesmians of Seventh Lok $Sabha

Inf. & Broadcasting

. Ministry/Department

Fit  Sccond Third Fowth Fiflb  Sixth  Soventh Total

! - 2 ; 4 s 6 7 8 9
Agriculture , 2 13 12 27
Rural Development 2 M 5 18 a2
Civil Supplies . ¢ ‘ 6 14
Commerce . 1 6 2 9
Communications . 1 1 a 7 1
Defence . . . 1 . 1 Py
Education & 8. W. . 2 4 7 1 4
Energy . . . . 5 4 13 2
Electranics . . . - 1 1
External Affairs . - 1 - | 2
Finance . . 1 6 2 1 9 18 47
Health & F. Welfare 1 . 3 7 6 1y
Home Affairs . . . 2 I8 18 19 35 86
Industry . - - 5 ! s 4

-] .o




52

1 5 7 8 9
Irrigation ! 4 5
Labour 3 22 31
Law, Justice & Co.

Affairs . . 2 1 . 10
Pet., Ch. & Fertili-

zers . . 1 1 7 18
Parliamentary

irs 1 1
Planning 1 2
Railways . . e . 6 6
Science & Techno-

logy. . 2 2
Shipping & Trans-
port . . 1 1 a
Stoel & Mines 1 2 3
Tourism & C. Avia-
tion . . 1 2 [} 14
Works & Housing. 12 xls 32
Total: . 12 26 98 185 402

GMGIPMRND—LS 1I-886 LS—31-7-82—165.
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